‘AT HYDERABAD

OA.1256/95

BEtween

IN THE CENTRAL ADHINISTRATIVE TRIBUNAL: HYDERABAD EENCH

dt.3-3-98

1..Defence Electronics Research Laboratory (DRAR.L)

2.

i(DIRIJ Civilian mployees Union,
Chandrayanagutta Lines, Hydgrabad 500005
rep. by its Preaidentm B._Chandraiah

V. Narasinmha Rediy

‘(Member of DIRL Civilian Employees Union)

and

-1,

Union of India, rep. by its
Secretary. Min. of Defence.

~ New Delhi

2,

Seientific Adviser to the
‘Min. of Defence and Director General

" of ‘Defence Research and Develapment

3.

4,
- Office of Garrison Bngr. (P)(I) R&D

.Kanchangaqh. Hyﬂerabad 500258

Organisation, New Delhi

Director
vDLRL Chandrayanagutta, Hyderabad

Asstt. Admn, Officer

Counsel forthe applicants

_Counsel for the respondents

Coram

Hon. Mr. A.V, Haridasan; Yige_Chairman{(Ernakulam Bench )

: Applicants

3 RQSppndgnts

¢ SL Lakshma Reddy

Advocate

s K. Bhaskar Rao
oasc a

‘Hon. Mr, H, Rajendra Prasad, Member (Admn,)




. 1llegal and violation of articles 14, 16, 21 and 300-A of the

0&.1256/95 dt.3-3f98
Orﬁar

Oral order(per Hom., Mr. A,V, Haridasan, Vice Chairman(EB)

This application filed by the Defence E}ec;ronicg

i

Research Lameratory (DLRL) Civilian Employees Union, Chanda=

Yanagutta, Hyderabad, represented by the President B, ’
Chamdraiah ard ome of its member is directed against the '
order dated 28e8-1995_issuzd by ReSpondent-c.by.uhich‘wager‘
charges and electricity charges payable by the Member of the
first applicant association has:heen unilaterably enhanced to

. . l
Rs,4/100 litres of water amd B.2/unit as el8ctricity charges.

_The applicants state that this unilateral increase is arBitrary

Comstitution.

2. The respondents in their reply statement have resisted!the
applichtiOn on various grounds, Wwhen the application came ﬁere
today for final hearing learned counsel appearing for  the "
applicants, Sri S, Lakshma Reddy says that when an identical
case came up before the Principal Bench in a batch ef origiLhL
applieations. 112/95 etc. the Tribural taking the view that the
issue was net justiciable and that if the applicants were a&gri-
eved by the enbancemsnézgégld take up the matter before the
appropriate authoritigé aaﬁgﬁigséa? the applications. He a?ao
invited our attention to the decision of this Bench in OA.1367/
95 decided on 18-12-1997 dismissing the applications on the|
ground that the Tribunal lacked jurisdiction in the matter
following the ruling of the Principal Bench of this Tribunap.

3. The learned counsel for the applicants stated that a

Cedse thi ‘
similar view may be taken in thiszylso and /the application Fay

be similarly disposed of. b

v

'.2.



-

4that-thts OA may be disposed of iﬂﬁﬁthSQme‘waY,aS 05.13674

[
]

i 4. Since the learned counsel for! the applicant has stated
1

we. dismiss the application as OA.1367/95 was dismissed

'  1¢ay;pg';he parties to;snffer-éhei?}reSpec

(H. Rajendy
- Member

‘ : __Daté&ff”ﬂéfch'3}9L <%§\////////
| - ' Dictated In Open Court | -

jrasad) (A.v, Haridasa
pn) - Vice ChairmanAEB

sk
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C.A. 1256/85,

To

1. The Secretary, Ministry of Defence,
Union of India, New prelhi.

2._The Scientific Adviser to the
Ministry of Defence and Director General

of Defence Research and Development
Organisation, New Del hi.

3. The pirector, DLRL, Chandrayanagutta, Hyderabad.

4, The Assistant Admn.Officer,
0/0 Garrison Engineer(P)(I) R&D : d
Kanchanbagh, Hyderabad~258.

5. One copy to Mr.S.Lakshma Reddy, Advocate, CAT.Hyd.

6. One copy to Mr.K.Bhaskar Rao, Addl,CGSC. CAT.Hyd.

7. One copy to DR(A) CAT.Hyd.,

8. One spare copy.

pvme.
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DATED: 4.3 1199
QRPERTUDCMENT S -
) tﬁf
Mohe/Koa./CoANo. :
: . in
O.aulo. 256 1015": .
, TeA.No, \ CW.p ‘ )
adnitted and Interim directions
;ssued.r
Allowda
Iﬁsposbd of with diréction e
Dismisseq. . iw#
Dismissed

$ withdrawn
Dismissed ffor Deramit,

Ordered/Refjected.

No order as to Costs.,
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